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JUDGMENT

K.P.ACHARYA,V.C, In this application under section 19 of
the Administrative Tribunals 4ct,1985 the petitioner
prays for a direction to the Opposite Parties to
ragularise the services of t he petitimner in the
post of Junior Clerk with effect from 24-7-1982,
24 Shortly staced the case of the petitioner
is that he is a graduate, and joined as Casgual
Gangman on 28-7-1964 and was regularised in Class
1V service as a Khalasi with effect from 24-10-1979,
The petitioner was promoted as Junior Clerk on
ad-hoc basis and the petitioner Bs functioning as
such,The petitioner was called upon to take written
test held on 25th September,1983.¥hegetitioner passed
the ritten test and was called to the viva-voce test
held on 3rd February,1984,Due to his long offid ation
the petitioner prays for regularisation of his
services as Junigr Clerk,
3. In their counter,the Oppesite Parties maintained
that bhough the petitionep ualified int hewitten
test but did not qualify in the viva voce test as
A result of which the name of the petitimer could
not find place inthe panel for consideration in the
departmental selection,However,the petiticner again
appeared in the selection on 18,4,91 and results

of the examination are yet to be declared and without
A
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awaiting forresult; ,the applicmnt has filed

this application,

4, #¢ have heard Mr.G.A.R.Dora learned counsel
appearing for the petitioner and Mr.L.Mohapatra
learned Adiitional Standing Counsel (Railway) for

the Oprosite Parties,.,Before we deal with the

merits of this case,it may be stated that on 27th
May,1991 when the case was admitted for hearing,

it was ordered that status quo be maintained as on
date.Therefore,result has not been published.3Since
the petiti-ner did not turmut successful in the
viva voce test succeding the written test,he was
again asked to appear at a selecticn held on 18th
April,1991.The result of the writtenexamination
has pet yet been published.Therefore, it is directed
that the result of the wittenexamination be published
amd t he authority may act according to the result
of the examination. because regularisation cannot
be made without passing the written examination

and viva voce test if any,For thepresent,we find

no merit in this application which stands dismissed,
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